FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S HARI GOVIND TEXFAB (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Hari Govind Texfab (India) Private Limited
2. Date of incorporation of corporate debtor 29/09/2008
3. Authority under which corporate debtor is incorporated / | RoC-Delhi

registered

4. Corporate Identity No./Limited Liability Identification | U17120DL2008PTC183817
No. of corporate debtor

5. Address of the registered office and principal office (if | Shop No.10, IX/1241, Plot No. 26, Ram Bazar Subhash

any) of corporate debtor Road, South Gandhi Nagar, Delhi, North Delhi, DL
110031 IN
6. Insolvency commencement date in respect of corporate | 17.10.2022 (Order was pronounced on 17.10.2022 but
debtor the copy of NCLT order was received via email on
18.10.2022)
7. Estimated date of closure of insolvency resolution process | 15.04.2023 (180 days from the date of commencement
of resolution process)
8. Name and registration number of the insolvency | Mr. Harish Taneja
professional acting as interim resolution professional Registration  No.:  IBBI/IPA-002/IP-N00088/2017-
18/10229
9. Address and e-mail of the interim resolution professional, | Registered Address: 236-L, Model Town, Sonipat,
as registered with the Board Haryana - 131001

E-mail ID: harishtaneja78 @ gmail.com

10. Address and e-mail to be used for correspondence with | Registered Address: 236-L, Model Town, Sonipat,

the interim resolution professional Haryana - 131001
E-mail ID: cirp.hgtexfab@ gmail.com
11. Last date for submission of claims 01.11.2022 (i.e. 14 days from the appointment of

Insolvency Resolution Professional)

12. Classes of creditors, if any, under clause (b) of sub- | NA
section (6A) of section 21, ascertained by the interim
resolution professional

13. Names of Insolvency Professionals identified to act as | NA
Authorised Representative of creditors in a class (Three
names for each class)

14. (a) Relevant Forms and NA
(b) Details of authorized representatives are
available at:

Notice is hereby given that the National Company Law Tribunal, Bench-1I, New Delhi has ordered the commencement of a
corporate insolvency resolution process of the M/S Hari Govind Texfab (India) Private Limited on 17.10.2022.

The creditors of M/S Hari Govind Texfab (India) Private Limited, are hereby called upon to submit their claims with proof
on or before 01.11.2012 falling fourteen days from the appointment of the interim resolution professional] to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

/k\;/v?rg I \\/
Date: 20.10.2022 ‘ &f‘b 2P
Place: New Delhi A NG

Harish Taneja
Interim Resolution Professional
IBBI/IPA-002/IP-N00088/2017-18/10229
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d>orT &> Canara Bank Regional Office: CORPORATION S. E. RAILWAY — TENDER
TSI ] 29T nal Inds L a Tender Notice No.: PCMM/GENL2022/M1 Dated : 20.10.2022
Allgarh LIMITETD ] TENDER FOR “E” PROCUREMENT SYSTEM
The Principal Chief Materials Manager, South Eastern Raitway, Hd. Grs. Office
POSSESSION NOTICE {FGR IMMOVABLE PEﬂPERTY} TENDER NOTICE, {5th Floor), New Administrative Building, 11, Garden Reach Road, Kelkata-
Whereas, the undersigned being the Authorised Officer of the Canara Bank under the Securitisation Act and TENDER NO UPPCL/ 700043 for and on behalf of the President of India invites open E-tendars which
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002) and in ° have baen uploaded on website www.ireps.gov.in as follows. All the tenders
exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) BESS/10MW/40MWh/01/ will be closed at 14.00 hrs. S1. No. 1, Tender No. : 382230484, Due Date : | |
Rules, 2002 issued demand notice calling upon the borrower/guarantor to repay the amount mentioned in 2022. Online tend invited 14.11.2022, Briet Description: High Capacily Draft Goar Pad. Drawing No. arrive at a conclusion
the notice along with interest & expenses within 60 days from the date of receipt of the said notices. s UNINE tender arc mvite RDS0's Drg. No. WD-30076-5-01, Alt 1. Material and Specification - RDSC's not an assumption.
The borrower/guarantor having failed to repay the amount, notice is hereby given to the borrower/guarantor for selection of Battery Energy Spec. No. 55-BD-90 with Amend. No. 4 of Sept. 2016. Quantity: 4333 Nos, P
and the public in general that the undersigned has taken possession of the properly described herein EMD required or not, if yes please mention the amount : Rs. 74.140/-, Inform your opinion with
below in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 & 9 Storage System developer for Intarastad tenderars may visit website www.ireps.gov.in for full details/description/ detailed analysis.
of the said Rules. The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the tti £40 MWh (10 MW specification of the tenders and submit their bids online. In no case manual j
Act, in respect of time available, o redeem the secured assets. The borrowerfguarantor in particular and sctung up o ( tenders for these itams will be accepted. N.B. | Prospective Bidders may )
the public in general are hereby cautioned not to deal with the property and any dealings with the property x 4 hrs) Battery Energy Storage regularly visit www.ireps.gov.in to participate In all ather tenders. %Thf:{f’;ﬁ#ﬂi{mﬁﬁ
will be subject to the charge of the Canara Bank. The borrower's attention is invited to provisions of i ad | (PR-T03) Principal Chief Materials Manager| | = "emorrmE
sub-section (8) of section 13 of the Act., in respect of time available, to redeem the secured assets. System at identified load center
Date of | Date of in Uttar Pradesh. The details .
Name o Barrowsr Description of SR Amourt 2B HINDUJA HOUSING FINANCE LIMITED
uarantors roperties notice | ssion ue () tender document can be - ; 1o | o e
Branch: Aligarh Main ) R e 418, 4* Floor, Tower -2, Pearl Omaxe building, Netaji Subhash Place, Pitampura Dalhi 110034.
A —— downloaded from website
Solution PfOP- Mrs, Samj EHITI Commercial Bulldlngl"h 1M ﬁ Old Nagar Nigam H. No. g (Y 1431 i httpS ://etender.up.nlc.ln/ Whereas the undersigned being the Authorized Officer of the HINDUJA HOUSING FINANCE LIMITED under Securilization and
1M which is and Flﬂt ﬂ&t 510, Mohalla| <t ﬁ + interest & . Reconsiruction of Financial Azsels and Enforcament of Security InterestAcl 2002 [No. 3 of 2002) and in exercize of powers confarred under
Kumari Wio {Lﬂiﬁ] Sh. Surendra N FIEI:[HE aTi JTﬂh‘ﬂ' Koll, Dist- Aligarh, Area- oo P Other & S0 nlcgep/app from 22.10.2022 saction 13(12) read with Rule 3 of the Secunly Interest [Enforcament) Rules, 2002 issued a demand nodice was issued on the dates
Ehagwm Dass, Guarantor- aga 9 = L P d C f bid mentioned against each account and stated hereinafier calling upon the borrower (hereinafter the borrower and guarantors. are collectvely
' 296.74 5q. Mtr, Property in the name of Mrs. Saroj Kumari ) onwards. ost o 1 o ; _ i, ol T
Mr. Amit Anand E.I'IJ{LEIE} Sh, Wio (Late $|'I B 0 Agirded East. P of w (] refermed to as the “the Bormowers ™) to repay the amount within 60 days from the dale of receipt of said nofice
B ' Dass. Add. of Al Pﬂﬁ{ﬂf oiot No. :Wmm’ Lr:;r of j:';lw En&?wm A 1 documents Rs. 25000+ 18% The borrowers having faled to regay the amount, notice i henaby givan o the borrowers and the pubbc in general that the undersigned has
|I-E.gm! ' ’ . Prope . . taken possassion of the property described herain below in exercse of powers conferred an him under sub- seciion 4 of section 13 of Acl read
H. No. 1ME, Plot No. 510, mﬂfﬂfmamm South- Road GST, Bid security Rs. 740000/ with ride B of the Security Interest Enforcement Rules, 2002 on this the dates mentioned against each acoount,
Nagla Tarh, Surendra Nagar 2. All that part and of EMT of Single Storey (Seven Lakh FOllI'ty Thousand The borrowarlguarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
Tiraha. Mohalla Surendra Commercial Buddnﬂ 0. 1/1 B, Old Nagar Nigam H. No. . property will be subject la the charge of the HINDUJA HOUSING FINANCE LIMITED for an amound and fulure inferest at the confractual rale
: b e 1/1 which Is part and parcel of Society Plot No.- 510, Onl}’) Per MW. Last date of bid on the aforesaid amount together with incidental sxpenses, costs, charges, etc. thereon
“agal- The-Koll, DlsI.P.Hgam Mohalla Surendra Nagar (Nagla Tarh) Tehsil- Koil, Dist.- submission 24.12.2022. Office The borrower's attantion is invited 1o provisions of sub-section (B) of section 13 of the Act, inrespect oftime available, to redeem the secured
Aligarh, Area- 34.83 Sq. Mir., Property in the name of Mr. . L ’ assats
Amit Anand Sfo {Late) Sh. Bhagwan Dass, Bounded as: of Chief Engineer Power Sr. Naine ol Borfowers/ Demand Notice Date|  Amount R kst
East- House of Smt. Hemlata Devi, West- House of Smt. Purchase Agreement No. Guarantors Date of Possession | Outstanding G
EEII‘EI Kumari, North- House of Smt. Sarc] Kumari, South- Directorate. 14th Floor. Shakti 1 Application No. 24-12-2021 T All that piece and parcel of property Plot No. 612,
25 Road J J DUDELIDLH/AO0000483 24200055 8,83,980/- | Area measuring 120 Sq. Yards, Out of
Bormower- Mis Jai Durgey (1. Allthat part and parcel of EMT of Double Storey Residential| o | o4 4 04.07.831.09 Bhawan Extn., 14-Ashok Deepak & Kamlesh Devi, both at; ason | fchewatiKhata no. 343/403 mun. No. B8 Killa No. &
Engg Co. Prop.- Mr. Amit |Cum Commercial Building No. 1/1 A, Oid Nagar Nigam H. No.| & | & | ¥ IS TS M Luck 226 001 MCF-163, Subhash Celony, D[ SYMBOLIC | oo 55 54aq |(8-0) Rakba 4 Marla out of 8 kanal, situated at
Aratid 5 o {I:at&i Sh. 11 which is part and of Society Plot No.- 510, Mohalla| & +interast & arg, Lucknow - ’ Medical Store, Ballabgarh, plué terest | Ballabhgarh Tensil District Faridabad Haryana
Bhagwan Dass, Guarantor- Surendra Nagar (Nagla Tarh) Tehsil- Koil, Dist- Aligarh, Ares-| & | © Other expenses TeleFax: 0522-2218812, Faridabad, Haryana-121004 eaizs
Mrs. Saroj Kumari Wio (Late) f&g?{ims% gﬂhh' Ehm E,"&EB mg gﬂ;x.ﬁﬁ:rqu &3 E' Email:ppare@uppcl.org, 2 Application No. 17-08-2021 7 Third Flaor Back side Portion Property No. RE-58
; ; DLDEL/DWNDIADDOOOOOED _ | -D, Gali No. 8, measuring 32 8q.Yards Out of Total
Sh. Bhagwan Dass Add. of |of Part of o No. 510, Wt ropery o MlayKurar, ot ppareuppel2@gmail.com B Mt & i Ml | 1210-2022 51?;;339! lid hisding 85 5, Yirda Cimorielio ihakra
All-H. No. 111E, Plot No. 510, [ Property AT VR, ) THT-31 /aTeRTTe1/2022  Tein] ¢ A-182 BRoomih camn | SYMBOLIC no. 498 situated at Tuglakabad Extention, Delhi
4/ at: . Bhoomiheen Camp, 12.08.2071 o :
H&Q}H Tarh, Surendra Hagar E-M_that FNWFMHEW of Single Storey Eﬂ“mm Kalkajl Delhi-110019 il 110018, Bounded as: East - remaining front side
Tiraha. Mohalla Surendra Building No. 1/1 B, Old Nagar Nigam H. No. 1/1 which is part 20.10.2022 P ",::l erest | portion, West - Gali & ft. wide, North - Other Property,
“aga. m". D’ﬁtﬁligam and parcel of 50!3{&1}" FIIL'IT Pﬂﬂ: 51.ﬂ' Mohalla Surendra Nagar ereon | <. ih - Other Property
ﬂ*ﬂglaﬁ;'am} J:ﬁl;;?"ﬂnﬁr ﬁ:hinﬁ- Safura{aLﬂsgj r"'g{;r 3 - apgﬁizgtm} - 31-05-2022 3 Khasra Hu.';tl]-ﬁl admeasuring 100 sq. yrds. i.e.
Plfl-"E i v CELS | 21 46,77,964 |93.67 5q. Mtrs situated at preet vihar colony
Bhagwan Dass, Bounded as: East- House of Smt. Hemiata M. Muiid Chosdtary & W 19-10-2022 sson | dhargal village, Pargana Jalalabad, Tehsil &
Devi, West- House of Smt. Saroj Kumari, North- House of i Piot Shantivinarl SYMBOLIC District Ghaziabad, U.P., Bounded as : East - Piot of
Brijesh, both at: Plot 3, Shandi Vihar 16.05.2022
Smt. Saro] Kumari, South- 25' Wide Road Free Hold Guidhar Road, Sanjay olus interest | Manoi Tyagi, West - Plot of Dinesh tyagi, North - Plot
Borrower- Mis Maheshwari | All hat part and parcel of House No. 18/09, Sarai Rehman, | ot | o 48,64,683.08 Nagar, Ghaziabad 201002 thereon | O Narender, South -Road 18, wide
Electricals, Prop.- Mr. Prem | Man Singh Gate, Koil, Dist. Aligarh, Area- 145 Sq. Yard | 5 | & S Dated : 21-10-2022, Place : Delhi Authorised Officer, HINDUJA HOUSING FINANCE LIMITED
Prakash Maheshwari, |Property in the name of Mr. Prem Prakash Maheshwari Sfo| o | & m;';"tﬂﬁﬂ ’ ’
Guarantor- Mr. Mayank Sh. Om F'I‘HhEEh Maheshwari, Bounded as. East- House of g E I eXpenses
”ahesh“ﬁ Su'lﬂ' 'Ih' Pr,&m |":LII'I'I|H'EI' PH Ell'lﬂ'i. W'EEI:' House U‘r -.Iﬂnk.i Prﬂﬁﬂd & m 1F' ﬂl':l :
. North- Sarkari Road, South- Sarkari Gall a3 ke Veterinary College Branch-1475 Mathura, Uttar Pradesh-281001,
iﬁ_ﬂﬂmﬂmwﬁﬂﬁf INDIAN OVERSEAS BANK Phone: 0565-2470742, 2470329, E-mail: ioh1475@iob.in
Man Singh Gate, Agra Road, POSSESSION NOTICE (Symbolic) (APPENDIX IV- (Rule 8(1))
Dist. Aligarh Whareas
- = The undersigned being the Authorised Officer of the Indian Owverseas Bank under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Date : 21-10-2022 Authorised Officer Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice

calling upon the borrowers f morigagors  guarantors to repay the amount mentioned in the notice with further interast at contractual rates and rests, charges etc till date
of realization within 60 days from the date of receipt of the said notice.

ABM INTERNATIONAL LIMITED

CIN: L51909DL 1983PLCO15585 SILUS:ELL SR VNN LN | The borrower/ mortgager/ guarantor having failed to repay the amount, notice is hereby given 1o the borrowers and the public in general that the undersigned has

Regd. Office; 10/60, Industrial Area Kirti Nagar, Mew Delhi - 110 015 0 SBI Old G__.T. H':l ad Hodel, [?mu-_P_al-.-.-af I:lar-,_ra.r'l.ﬂ: taken possassion of the property described herein below in exercise of powers conferred on himd her under Section 13(4) of the said Act read with Rule 8 of the said
Phone: 011-41426055, Website: www.abmintl.in, E-mail: vkgandhi@abmintl,in Tel: 01275-235537 E-Mail: shi.50107@sbi.co.in Rules anthis 19h day of October of the year 2022.

NOTICE OF BOARD MEETING POSSESSION NOTICE [Undir Rule 8(1) of Security Interest (Enforcement) Rules, 2002] The borrowers /mortgager/guarantor in particular and the public in general are hereby cautionad not to deal with the property and any dealings with the proparty will be

Subject to the charge of Indian Chversaas Bank for amount mentionad below with interest thereon at contractual rates & rests as agreed, charges atc., from tha aforesaid
date mentioned in the demand notice till date of payment less repayments, if any, made after issuance of Demand notice

Mote:, The dues payable as on the date of taking possassion mention below + Interest payable with further interast at contractual rates & rests, charges etc., till date of
payment. The borrower! mortgager/guarantor attention is invited to provisions of Sub-section(8) of the Section 13 of the Act, in respect of time available to them, 1o
radeem the securad assets.

WOTICE is hereby given that pursuant to Regulation 29 and 47 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015, a meeting of the Board of
Directors of the Company will be held on Friday, the 4" November, 2022 at Registared
Oifice of the Compamy 1TNB0, Induestrial Area, Kari Magar, Mew Delhe-1100135, inter alia, to
consider and approve Un-Audited Financial Results of the company for the Quarter and
Half Year ended 30" September, 2022,

Whereas, the Authorized Officer of the State Bank of India, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Secunity Interest Act, 2002 and in
pxercize of powers conferred under sacticn 13(12) read with rule 3 of the Security Intarest
(Enforcement) Rules, 2002 issued a Demand Notice on 005.04.2022 calling upon the
Bormower Mis Khandelwal Traders Mr. Vishnu Dutt {Prop.) (Borrower(s) Tali Mandi,

; s AR P Hadal - 121108 Distt. Pabwal (Haryana) Mr, Vishnu Dutt (Prop.) S/0 Mr. Mangtu Ram N i ; Date of
l £ - ame ol Borrower/ Guaranior Description of the Immovable Propert Outstanding Amount ,
gﬁ%ﬂcﬁfggiﬁéﬁéﬂﬂf :;I:;Eic;muﬂ'l y'sWebsile at waw.abmint.nand also on (Borrower & Guarantors) Tali Mandi, Hodal - 121106 Distt. Palwal (Haryana) Also at: H ! v ey J Demand Motice
: For AEM INTERNATIONAL LIMITED Mo. 753, Bhulwana Hodal - 121106 Distt. Palwal (Haryana) Smt. Rashmi Wio Vishnu Mr. Jeelendra Kumar 5/o Edal Singh and Mr. | Equitable Mortpage of Residential properly viz. Plot no. 174 & 175, Khasra| Rs.30,00,400/-
Dkt H MNo. 753, Bhulwana Hodal- 121106 Disti. Palwal (Haryana) (hereinafier the Bomower Edal Singh {Residence Address: 108, Mumber 7. 8,12, 14, 14a, 14ba, Jamuna Enclave, Mavzalohavan, Tehsil Mahavan| sz on 31.05. 2072
Sl 01.06.2022
2 (VIRENDER KUMAR GANDHI) is collectively referred lo as the Borrowers™) 1o repay the amount menfioned in the said Ayvodhya Magar, Jamunapar, Tehsil Mahavan, |and District Mathura [Total Area:115.43 50.Mirs.] Boundaries: North: Road | with further interest e
Place : New Delhi MANAGING DIRECTOR Demand Nolices being Rs. 29,53,497/- (Rs Twenty Nine La:_s Fifty Three Thousand District Mathura-281001) Colony 30 i, South: Plot No.176, East: Land of other, West: Road of colony 30 1. | a1 contractual rates
Date : 20.10.2022 DIN: 00244762 | | Four Hundred Ninety Seven Only) as on 05.04.2022 along with future interest on the Fair market value: Fs. 18.00 Lakhs Force sale value: Rs. 16.20 lakhs and rests, charges
said amount the contractual ra.tes- with respectively tng-n-ther with all inr:!dental Mame of Owner: Mr. Jeelendra Kumar S/o Edal Singh ate
FORM NO. INC-26 expenses, costcharges, ete. within 60 days from the date of receipt of the said nofices ; = : _ * 3
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014] The horrower having failed o rapay the amount, notice is haraby given by the authorized :uma:i%al Em m”;::f{.“rmﬁ“ Tamé' t E:.]Liltahsgﬁhfl?rtga_g& u-ég;ldenl!all:.:;r-:;EE!rl}r;lz.l Hm'tf!eh'f"'agﬁr tra[e?:lm Eqﬁdt";_la al| Rs. 8,23,877/
Advertisement to be published in the newspaper for shanas nf regisfere—d AD to BorroweniGuarantors in parlicular and public in general that the undersigned has Hl’ﬂifl autam an l; ““’f I.lm‘flr gu- am | plot no ,; 1STE No milja Mathura . angar.m. in Pratap agalr WVia ‘ura as o 31.03.2022 13.04.2022
I office of tha company from one state to anothar taken possession of the property described herein below in exercise of powers conferred | | (Residence Address: 240297, Pratap Nagar | [Total Area: 153.28 5. Mtrs ] Boundaries: Morth: Plot of Sanjay Kulshrestha, | with further interest
= pany " ; on him under section 13(4) of the sasd Act read with Rube 8 of said Rubes on this 15th day of West, Maholi Road, District Mathura-281004) | South; Plot of Gautam/ Chandrabhan, East; Hoad, West: Plot of Phool Singh at contractual rates
Re inBr:!: I:}Ei?r:::iaﬁ'a :it; ?t!hi?: ?{: T.:rr tDEIhi Oect2022. and Ashok Kumar 5/o Bheek Chand Present | Fairmarkel value: Rs. 42 00 lakhs Force sale value: Rs. 34,00 lakhs and rests, charges
In the mattg- of the Companies Ack, 2013, Section 135:*1 of Co mpanies Acl The Borrower | Guarantor in particular and the public in general is hereby cautioned notto|  [Address- 101, Maholi, Mathura, 281004 Mame of Owner: Mr. Ashok Kumar 5o Bheek Chand etc
20113 and Rula 30(6)(a) of the Companies {Incorporation) Rules, 2014 deal with the property and any dealings with the property wil be subject o the charge off | Date: 19.08.2022, Place : Mathura Authorized Officer
P State Bank of India for an amount being Rs. 29,53, 487/- (Twenty Nine Lacs Fifty Three
Infhe matler of M/s. Multi Mantech International Private Limited Thauund Four ﬂundrad Ninety Sevan Only) as o “-“‘-“.H along with f_ulura
(CIN - UT4140DL1991PTC045135) having its registered office at 354, Abhiyan interest on the said amount the coniractual rates with respectively together with all L&T Finance Limited
Apartments, Sector-12, Plot No.15, Dwarka. New Delhi DL 110045 IN .. Petitioner T}:T;“';L?FE"E':;“;f;hm';!::qﬂe fonis Invited o prosision of sub-section (8 Registered Office: 15" Floor, PS Srijan Tech Park
tice | ' | Public that th ¥ Bropo v Dorrawer & /guarnior Simangagr bbb o MUk Plot No. 52, Block DN, Sector V, Salt Lake Cit - - "
Spplation 1o the Gental Govemment under secton 13 of the Gampanies Aet, | [ofsecon 13ofthe Actnrsspectotime avaiabl oredeemthe sscured assel. Kolkata 700 01, District 24.Parganas North. L&T Financial Services
2013 seeking c:unﬁrr:amn of alteration of the Memorandum of Association of thnaI DESCRIPTION OF THE IMMOVABLE PROPERTY(S) S'N Nz': lfJf6.591%VrYB1.9g3ch°6081o
r f N - - ranch office:
E-uir;-l'fn? Eenl-ldtuennaﬁfu?SE&EEEEIEI.??'.ES Eglsgepﬂissgn;": ;arrlu? E:-H;aar?l.]rad itnsaﬂfegiiggi Property situated at Land and Building qund _Fius 2 Floor Hhaw_'at.l'hhala I_'-In. ' aziaba
office fram “National Capital Territory Of Delhi" to "State of Gujarat". g‘ﬁrlmﬁ;lHTﬁ "“*TH:;-:"“ H;i EE:I‘E!H] K“';ﬁ'mguc“::“; Bﬂ:ﬁ“ﬂi“ﬁ“'ﬂ”“ﬂ“
Any person whose interest is likely to be affected by the proposed change of alwal Haryana, Total Area:- 8..01 aquare wetre, Bounded as: Norif - Rhacha Road,
Ihe?rgﬂlstered office of the Cumpa?n!r may deliver Eitllll'ler nE thi MCA-21 pgn.-:m South-Road, East-Ad) House of Mr. Dinesh, West-Adj House of Mr. Sharma "055[5:;':'8““";?“‘55
["l'r-'\"'-'-'-mca.gm!.m] By.1ling I,-F"I.E stor complaint ety ?r Eau.'?e ha be 'j!!""'E.r.E'd W'.th N rights; Mg anﬂﬁlrr?-,eresl_easemeqm, |:!r|-.-1~e-c_gesann:1 ;].pi_:{).arIEnan_;es I’her.e--_u “!“h al Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Housing Finance Ltd has been Merged with L&T Finance Ltd under
or send by re leere':! postof hisiher objections ] 2 [LE'E! by an Err"ja""'t_sm""]g fitting, fixbures, Eﬂ"m”“m"s[ structure standing [hﬁmnn'_"f"'!'h prnpf:ﬂluna.n r_|gl'!t5 in the the Scheme of Amalgamation by way of merger by absorption approved by the NCLT Mumbai as well as NCLT Kolkata, L&T Housing Finance Limited has merged
H’IE ?ﬂatufelng_l& h Eé Ig1ﬁ:li_}3t agddgrlfllu nds FI-:}L:l:-p':LE-ItIr? nﬁll-.: the HEEEEE!:DITE;[DF. COmmon passage areas, staircase and other common facilites provided there in, it any with L&T Finance Limited (‘LTF’) w.e.f. 12th April, 2021) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
TR REgIOk, T Bl cld FIOE, Falyavacs anen; LAl LOniple . : Officer 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand
”'3"_"' DE'_"" -110003, within fo urigen days of the _date ':'_f publication of this Date : 15-10-2022 Place: Hodal (HR.) Sdi- Authorized , State Bank of India notices calling upon the Borrower/ Co-borrowers and Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from
nelice with a copy of the applicant Company &t its registered office af the the date of receipt of the said notice together with further interest and other charges from the date of demand notice till payment/realization. The Borrower/
address menlioned below: Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in general that the

For and on behall of the Applicant
Multi Mantech Infernational Private Limited

undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the said Act read with
rule 8 of the said Rules on this notice.

354, Abhiyan Apartments, Sector-12, Plot No.15, Dwarka, New Delhi DL 110045 [N . ADITYR B A -
Date : ; f 1 2 sdl- H Vithalbhal Patel " CAPITAL Loan Borrower/s/ - - Demand Notice Date and Type of
ale ; 20-10-2022 = Y AN AHA al:a_ PROTECTING INVESTING FINANCE ADVISING Account Co-borrower/s & Description of the Mortgaged Properties : C 'yp
Place ; Dalhi Cirector - DIN ; 00126775 = d o 5NV A SN b _a Number Guarantors Name Date %‘:;ﬁj:gl(g? Possession Taken
FnHM A _ HO013942001210 1. Devgndra Singh Giri| All The Piece And Parcel Of The _ 15/07/2022 48,91,_349.75/- (RL_Jpees 19.10.2Q22
Ragltstm'nd Office - Indian Rﬂyﬂn Compound, Veraval G.L:,E’EI!-:'IEEZ‘E'E 40429 2. Sunita Dey| Property Address - House No. S.E. 423 (Hig) Duplex, Forty Eight Lakh Ninety Symbolllc
- : H013942001210, 3. Dev Security Admeasuring Area 41.60 Sq. Mtrs. And Balcony Covered Ared One Thousand Three Possession
) F“HLIC AHHGUHEEMEHT i Branch Office : Aditya Biria Finance Limited, i 40429L Services (Through Its | 30.154 Sq.Mtrs. Total Covered Area 71.25 S.Mtrs. Situated At Hundred Forty Nine And
e ik 1t Floor, Vijaya Building. N-17, Barakhamba Road, New Dedhi-110001 H013942001210| Proprietor Devendra | Block-S.E, Shastri Nagar Ghaziabad Uttar Pradesh 201002 Seventy Five Paisa Only)
e ap— - R— N—— “ . IN-A" ; - 44249 Singh Giri) As On Date 07-07-2022
FOR THE ATTENTION OF THE CREDITORS OF AFFENINR- Iv-A- [See proviso to rule B (1)) — | bg — — 1 —
M/S HARI GOVIND TEXFAB {INDIA) PRIVATE LIMITED Sale notice for sale of immovable pruper{y The Borrower_/ Co- orrowers/Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
) = Tioaly Sala Noj for Sal T ble Asset roveg would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
Nvaie Irealy oaie NOULE 107 odie O IMMovale ASSELS UnGer the date of demand notice till payment/realization.
_ RELEVANT PARTICULARS pay
|, | Narma of corporate debior | Har Giowingt Tesiab (ncla) Private Limiad Securitization and Reconstruction of Financial Assets and Enforcement of m
2 Seia ol nowrpartien of cople oy Snsa Security Interest Act, 2002 read with proviso to Rule 9 (1) of the Security Date: 21.10.2022 Authorized Officer
 incorparted | regstered _ Interest (Enforcement) Rules, 2002 (54 of 2002). Place: Ghaziabad For L&T FINANCE LIMITED
Comorate ioentry Mo, |/ Limited Lisbi | U171200L2008F TC1E3617
: mﬁmm Hnr'{f componié ﬂch“[’r - Notice is hereby given to the public in general and in particular fo the Borrower
5. | Address of the registered office and [ Shop Mo, [U1281, Fict Mo, 26, Ram Bazar (s} and Guarantor (s) that the below described mmovable property morigaged
prncpal o¥cs (f amy) of coporate dabtor | Subhash Boad, South Gandhi Magar, Dathi J g
| | oD o 110081 lo the Secured Creditor, the physical possession of which has been taken by FOURTH DIMENSION SOLUTIONS LIMITED
6. {Inschvancy commencement date n 17.10.2002 {Order wes pronounced on 17.10.2022 the Authorized Officer of Aditya Birla Finance Limited, the morigage Reg. Off: Office no. 710, Naurang House, Kasturba Gandhi (KG) Road, Connaught Place,
o sepatic) ek ;j'f;jﬁ;{g;_’; et orcer s eceed v ems® ||| property will be sold on “As is where is”, “As is what is”, and “Whatever New-Delhi-110001CIN: L74110DL2011PLC221111 |
7. | Estimatod date of closure of nschvency | 15.04,2022 (180 days from the date of there is” basis on 15th of November 2022 at 1.2.00 noon through privale Contact: 079-26566588 |E-mail: secretarial fdsl@gmail.com| Website: www.fdsindia.co.in
B
o o gl e :.-.m:rﬁnm;ﬁ;m i treatyfor recovery of Rs. 3,92,76,126.97/- (Rupees Three Crores Ninety Two EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER & HALF YEAR ENDED SEPTEMBER 30, 2022
. irsohency prolessional acting as inlefrm | Regisiralion Ma Lakhs EE\I‘EHI.T Six Thousand One Hundred TI'HII."j Six and H-II'IH'H' Seven (Fs. In Lacs excapt EPS)
| resoltion professional | 1BBUIPA-DOR/IP-NOOOBEA0 71510229 Paise Only) as on 07.06.21 and further interest and other expenses thereon Quarter Ended Half Year Ended Year ended
P wl email of the interrn resolfion R Aeietresss: 2051, Model Town, Sanips, ; ]
et bgd deuntep i kil e til the date of realization due 1o the Secured Creditor from Borrowersico- | || Sr- | Particulars 30.00.2022 | 30.06.2022 | 30.09.2021 | 30.08.2022 | 30.09,2021 | 31.03.2022
. : - No {Unaudited) | {Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)| (Audited)
bz | E-mail X harishianeia7B@grrrl com Borrowers namely. Bulldyers Integrated Solutions Pvt Ltd. Santosh 2l e —— Mo e e e 2 R T
10.] Address and e-mal to be used Tor | Regreterad Address: 236-L, Mode! Town, Sonipal, K Rai R Rai. Shasi V. The i St of 1 [ Total Income from Operation{MNat) 25079 0.87 - 251.66 | 81.97 153.06
sorespondanes wih the inerm Haryana - 131001 Umar Rai, henu Ral, i Rekha V. The reserve pice will be an amount 0 2 | Profit [ (Loss) for the period [before Tax, Exceptional 175.1 -31.08 47 .08 144 .02 15.32 10.61
| resoition professional | E-mail I0: i higteodabs@mai com Rs. 64.50/- Lakh each for 4 Flats i.e. B-306, B-407, B-507 & B-607 .and for an and/or Extraordinary items
11.| Last date for sebmssion of daims {01.11.2022 {ie. 14 days from tha appointment of ¥ . ) = = |
sy Rieokisn FYOMSEEONT] amaount of Rs. 64/~ Lakh aach for the Flats having noe B-207 & B-307 . The 3 | Profit f (Loss) for the period after Exceplional 175.1 -31.08 -47. 08 144 .02 15.32 10.61
12| Classes of cradiioes, i ary, undr A notice is being given to all borrower(s) Guarantor Mortgagor that the aforesaid | | — ;beﬁr? :_m En? E:;ram!nzwr:ter?} Soral and) 175.1 31.08 47.08 14402 | 1532 10.61
chause ) of sub-section BA) of Secured Asset shall be sold after 15 clear days from the date of present nobee rofit [ (Loss) .Dr e period after Exceplional andlor ; -31. -47, ; : ;
sacton 21, ascerained by the imenm Extraordinary items (before tax)
_ ohsion prfessio ” Uy Wity OF Privas ety 0 Gatad 158 of Nowarmoe: IV @ 1200 nosaOn| |5 T Proft 7 (Loas] for the pariod (afier iax) 1751 |  -31.08| 4796 | 14402 | 303472 | 629557 |
13, Narmes ﬁ:ﬂi“ﬂiﬁm o such terms as may be settied between ABFL and the intended purchaser 6 | Tolal Comprehensive Income (after tax)] 175.1 -31.08 -47.08 14402 | 393472 629567
qep.e:mmemwaﬁlmnamss SHORT DESCRIPTION OF THE IMMOVABLE PROPERTY 7 | Equity Sh;re Eapi'la.l _ 3257 .24 1628.62 1628.62 3257.24 . 1628.62 1628.62
| (Threa names for aach class) _ : i 8 | Other Equity excluding Ravaluation Reserves 13116.37 14568989 23125.76 13147.45 | 2312576 14600.97
18, (&) Rt Foorrres and ) All that part and parcel of the property beanng no. “FLAT NO B -207. B-306 9 | Eaming Per Share (Face Value of Rs.10/- each) :
g iy T & A i il 1
P Dk ol et opeeapoitee EﬁggEMEﬁd;EUPHSEQ DE:'J'MD_LJSF S!EJEI':PI':;EEJ'}U”EEH. B MARION Basic & Diluted: 0.54 -0.19 -0.29 044 |  24.16 38.66
A avaiabie o | : | » Al =3 5 =
Madioe is hereby given thal the National Company Law Tribunal, Benchll, New Dalhi has Alﬂh‘ﬂﬂm m Motes : ! : ;
ordared the commencament of 8 corporate inscévency resolution procass of tha MIS Hari Date: 19.10.2022 cer 1The above is an extract of the detailed format of Unaudited Financial Results for the Quarer & Hall Year ended on Seplember 30, 2022 filled with
Giovind Texfab (indls) Private Limited on 17.10.2022. Place: Surat, Gujarat, Delhi, Chennai  Aditya Birla Finance Limited stock Exchange under Regulation 33 of SEBI {Listing Obligation and Disclosures Reguiremenrts) Regulations, 2015, The full format  of
Tha Graditoes of Mis Harl Govind Taxmal (India) Brivste. Limitec, are hereby ctllac Lpon o unaudited financial results of the Company for the Quarter & Half Year ended on September 30, 2022 are available on the Company's
sulamit their claims with prood on or before 01,1132 falling fourieen days from the : S ;
appaintment of the interim resolution professsonal] 10 the interim resolution professéonal at website www.fdsindia.co.in and websile of the Stock Exchange www.nseindia.com.
the address mentioned against entry Mo, 10. ZThe above results were reviewed and recommended by the Audit Committee and approved by the Board of Directors at their meeting
The fingrcial cridilors shall submil their caims wilth procd by elecironic means only. Al ather held on October 19 2022
creditors may submit tha claims with proof in person, by post or by electronic maans
Submezsion offetse or NIEFE-&EIIHI;I FII"IZII}JE ol claim shall atirect |L'EI1E|LE5. :
Drabe: 20,10, 2022 Date: 19.10.2022 For Fourth Dimension Solutions Limited
Flace: New Dalhi o Place: New-Delhi Sd/-
ariEn lanaja
Intensm Hagodution Professional : DP‘IE‘VEI MLE“’!I'
IBBI/IPA-0029P-NOOOBB2017-18/10220 Director (DIN: 03411290)
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DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

34-35 Sector ]. , Chandigarh
iotted on 3rd & 4t h Floor alsol

Case No.: 0A/2966,/2018

Summaons under sub-section |4) of section 19 of the Act, read with Sub-rule
{2A) of rule 5 of the Debt Recovery Tribunal {Procedure) Rules, 1993,

Exh. No.: 13169
To SYNDICATE BANK LE M/S ECO POLY FIBRES PVT. LTD.
{1) M/S ECO POLY FIBRES PVT. LTD.

M/S ECO POLYFIBERES PRIVATE LIMITED Plot Ma. 92,12/, Gurukul Indwstnal Araa,
Gali Mo. 3, Fanidabad-121002 Haryana.
THROUGH ITS DIRECTORS.
Faridabad, Haryana
Also at : WM/S ECO POLYFIBERES PVT, LTD.
Commarcial Complax, New Delli- 110025
Alzo at : M5 ECO POLYFIBRES PVT. LTD. &t First Floor 566, Udyesg Vihas, Gurgaon Haryana,
Also at ; M/S ECO POLYFIBRES PRIVATE LIMITED &t Plat Mo. 1, Ram MNagar, Behind
Rajdhani Transpart, Near Bata Railway Station, Faridabad, Haryana.
(2) SHRI SANJAY AGGARWAL 5/0 SHRI CHANDEBHAN AGGARWAL
R/ House Mo, 272, Kapil Vikae, Sector 46 Fandabad, Hargana,
Director of M,S ECO POLYFIBRES PRIVATE LIMITED.
(3] MR. VINDD KEUMAR 50 ABDESH RAL.
Flat Ma. 382, First Floar, Sectar 46, Faridabad, Haryana
Director of M/S ECO POLYFIBRES PRIVATE LIMITED.
(4) MRS, SHWETA AGGARWAL W/0 SHRI SANJAY AGGARWAL
Hio House Ma. 272, Kapil Wihar, Sactor 46, Fandehad, Harvana.
i5) M5 SWASTIE LIFE SCIENCES PRIVATE LIMITED
B-91, Shop Mo. 6, Lower Ground Floor, Kalka, New Delhi
THROUGH ITS DIRECTORS.
SUMMONS

WHERELS, DASZO68 018 was Bsted hefore Hon'ble Presiding OfficenHegistrar on 220922,

WHEREAS, this Hen'ble Tribunal is pleased to issee summons/matice on the sd Appicaton under
section 1904) of Act, [0A) fled againat you for recowery of desis of Ha 200147108.94,~ {application
along with copies of documents e, annexed. )

I gccordance vath sub-saction (4] of sechon 19 ol the Act, vou, the delendants are direcied 35 urder -
(1) to shor couse wethin thisty deys of the servce of sumins as 1o why kel prayed for should not be grested |
(¥ 10 digclose parmiculars of properlies o asssts other tham propariies and asests specified by the
applicant under sarial nurber 34 of the original applcation ;

i#) You are mstrained from dealrg with or disposing of secured assets or such other assats and
properiies disclossd under senial number 34 of the oniginal applicabon, pending haaring and disposal of
the application for aliachmend of propsrties;

il ¥ou shall mot transfer by way of sale, kease or othenwise, sxcept in the omdinary course of his busress
any of the assets ovar which security interest is created and /o cthar asseis and properties specified o
discksed under seriagd razmbar A& of the original appkcation without the pricr appeoval of the Tribunal:

iw] '¥ou shall be liable to account for the sale proceeds reslised by sale of secured assets of other as3ets

15t Floor SCO 33-
(Additional space

at 1107-08, 11th Floor DLF Tower, B Jasola

# 5, INDIAN TONERS & DEVELQPERS LIMTED
w [CIN MO, L74393UP1990FLCD15T21)
Regd. Offica : 10.5 Km Milestone, Rampur |
Bareilly Road, Rampur - 244 301 (U.F)
E-Mail ID - infoi@indiantoners.com,
Website : www.indiantoners.com
Phone Mo, 0585-23562T1

Fax Mlhg%fé%‘:ﬂﬂ

Notice is hereby given in terms of
Regulation 29 read with Regulation 47 of
SEBI (LODR) Regulations, 2015, the
meeting of the Board of Directors of the
Company will be held at New Delhi on
11" November, 2022 to consider and
approve interalia, the Unaudited Financial
Results of the Company for the Quarter and
halfyear ended 30" September, 2022.

This notice is also available on the website
of the Company and Stock Exchange
where the equity shares of the Company
are listed viz. www.indiantoners.com and
www.bseindia.com respectively.

—forindian Toners & Developers Limited

Sd/-
Place :New Delhi Vishesh Chaturvedi
Dated:21.10.2022

Company Secretary

/s AXIS BANKLTD.

UNIMONI FINANCIAL SERVICES LIMITED

AO: N.G. 12 & 13 Ground Floor, North Block, Manipal Centre, Dickenson Road,
Bangalore - 560 042, CIN No.U85110KA1995PLCO181TS

PUBLIC NOTICE

This is to inform the Public that Auction of pledged Gold Ornaments will be
conducted by UMNIMOMI FINANGIAL SERVICES LIMITED on 25.10.2022 at
10:00 am at GROUND FLOOR, NO. G1,EMARAT FRDALS COMPLEX,
EXHIBITION ROAD, PATNA - BOODO1. The Gold Omaments to be auctioned
belong to Loan Accounts of our various Customers who have failed to pay their
dues. Our notices of auction have been duly issued to these borrowers. The
Gold Ormaments to be auctioned belong to Overdue Loan Accounts of our
varous Customers mentioned below with branch name.

Loan Nos. DARBHANGA (DHA) - 1896237, GAYA(GYA) - 1927776, 1923691,
1923217, 1926226, 1945889, JHAMSHEDPUR (JHA) - 1911972, 1961246,
MADHUBANI (MBI) — 1927208, 1896378, 1897653, 1945944, 1938561,
1943259, 1945355, 1896217, 1935048.PATNA(PAA)-1928137, 1942817,
1908632 PHULWARI{PWI)-1909061,1925153, SITAMARHI (S8TI) -
1924540, 1898397, 1942238, 1924822, 1942861, 1945859, 1910860,
1946658, 1927170, BALLIA (BIA) - 1917801, 1910091, 1924410, BETTIAH
(BTH) - 1944414, 1910344, 1950656, 1924191, 1943358, 1927976,
1944005, 1923274, 1932898, 1942488, 1940511, CHAPRA(CPA) -
1928097, 1944144, 1927915, 1898516, 1908828, 1925857, 1913961,
1910791, 1939261, GOPALGANJ (GOP) — 1895127, 1960377, 1896109,
MIRGANJ (MRJ) - 1919341, MOTIHARI(MOT) - 1909091, 1906530,
1926138, 1945256, 1945528, 1910187, 1910778, 1911051, 1923415.
MUZAFFARPUR(MFR) - 1944770, 1909330, 1926051, 1946022, 1890284
SIWAN (SIW) - 1927245, 1926758, 1912300, 1925305, 1926511,
1911217, 1925172, 1925946, 1924240, 1944361, 1943619, 1923910,
1926013,

I PuBLIC NOTICE §

This has reterance to " Form & Notice
mada for "M'S Han Govind Texiab
iindia) Prvate Limiied
published on 21.10.2022 in Financia
Exprass (English) and Jansatta
(Hingi), In that pubili
galimatoed dale of closure of
insalvency Process printed o
15.04,2022, I

WinCh Wwat
=

ghould beée reacd B

15,04, 202 3,
Harish Taneja
Interim Resclution Professiona
Mg Harl Govind Texlab | Inda)
Private Limited
IP Registration Mo. IBBIIPA-DI2IP
NOD0S8a/ 201 T- 1810229
Caontacst: +91-881 1565529

5. E. RAILWAY — TENDER

For more details, please contact : Mr. Rajeev Ranjan singh - 9334663444
(Reserves the right to alter the numiber of accounts to be

auctioned &' posipone / cancel the auction withaut any prior notice.)

POSSESSlON NOTICE

Tender Notice No. : C-SRC-MCC-DT-
21.10,22, Area Manager, Santragachl
South Eastern Railevay, Kharagpur Division,
acting through the President of India invites
an opan terder, through e-ltandering in
www.ireps. gov.in websile as per delails
mentioned befow, EEgible tenderers are
requested to apply for the same through
onling cnly in wew.ireps.gov.in website
as per detaits mentioned below. Mo offline
tender will be accepted. Pleasa read tha
fender docurment uploadead in the dacument
secltion lor details. Name of the work:
Mechanized cleaning of extanor and intankor
clzaning of ceaches maintained at
Lantragaché for a period of 02 (baio) years
Tender Value: T 15,06.63,253.14 (incheding
G5T). EMD: T 9,032,300, Closing date of
tendar : 28.17.2022 al 15:00 hrs. Cost of
tender document : ¥ 10,000 (non-
r&funﬂanle] “JH.'IF‘EEJ

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptey
Board of India { Liguidation Process) Regulations, 2016]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

BENCHMARK SUPPLY CHAIN SOLUTIONS PRIVATE LIMITED

PARTICULARS DETAILS
1] NAME OF CORPORATE DEBTOR H-[HﬂHﬂ.ﬂFi SUPPLY CHAIN SOLUTIONS PRIVATE LIMITED
(2. D-r.l|E‘ af Bcorposation of Gorporate Debror | 04.04 “.-1‘-.,1 3

3. | Aug nerity under which Corparate Dettor | ReC DELHI
is IncorparalediHagisiansd

4. | Comaorate [denbity Mo, / Limited Liabdity
|I:EIII|.I|I['.:|EI:I"I M. al Corparae Dedlor

5| Adelrecss of tha registerad ofice & prncpall B-B2, Vishrantika Society, Sector 3,
| office (if &y} of Caporabe Debloe Plaot Mo, S, Dwarka, Mew Dedhs 1*'“ O7e

6. | Dale of closure of Insclvency 12.10.2022
{ Resalulion Process

A | qul.=l2|-§||.ll.‘.“n CommeEncement dale
| af Corparale Oedlor

8 | Mame & HF‘EIEIFFJ’ o Mumiar of In'aﬁhwen"
| Professional acting as Liquidater

UT41200L201 3PTC 250256

12,10, 2022 { Ordesr dlaled 12.10.2022 passad by Hon'ble
Adpaticalivg Authoaly recemnsd on 20.10.2022)

Mohit Kumar Gupta

Regn, No: IBBUIPA-O01/IPPOOTEZ2017-1811 355
AFA Validity upte - 1104 3023

Add.: 15, Paschim Vihar Extn. Main Rohtak

Road, Mew Delhi- 110 063

Email: mohitgupta 111 2@Evahoo coin

Add.: 15, Paschim Yikar Extn. Main Rohlak

Road, Mew Delhi- 110 063

Email: liguld ationbscapti@amail com

11| Lesk dede for submission of Claims 18.11. 2022

:'J_r:n_a |5._'11;-_'|;-E|y |:|_r.'en_ll'jalIh_PHF*nE_ET:uFﬂmla;.' Tribunal Kew Delh, Bench Il has ardered the |
commencameant of quidation of ke Benchmark Supply Chain Solutions Private Limited on |
12.10.2022 [Order passad by Hon ke Adudicating Authority on 12,90, 2022 recaived on 20, 100202 2)

The stakehoiders of Benchmark Supply Chain Solutions Private Limited are hereby called upon o
subimif $heir daims with proof o ar befara 18.11,2022 % the iguidabar & the address manGaned against
item Mo 10
The financial creditors shal submit theirciaims with pract by elecironic means anly. A1 ather credilors may
iibr [ clalmes with the proalin person, by poslorby ehecionic means.
Submission of false or misleading proof of claims shall attract penaltias.

Date : 21.10.2022
| Place ; New Delhi

i | Address and Email of the guidaior
| 25 regpsbaned wilh the Boand

104 Address and e-mail 1o be used for
cofmespondence wilh he |I.'|.JI:]3':$T

Sdi-
Mohit Kumar Gupta, Liguidator |
Registration No.: IBBLIPA-DD1/IPPOOTE2/2017- 18/11355 |

and properties in the andinary course of busmiss and depost such so% pocends in the account
i .-.f;nlau with the bk, or f-lrfara:|a| instibutions holding security interest ovar such assats Registered Office: “Trlshul” 3rd Floor Opp Samartheshwar Temple, Near Law Garden Elllsbrldge Ahmedabad-380006 s SF hly [“d“StrlES Ltd-
ou are also directed to e the wiitten statement with a copy thereof fumished to the applicant and o ; ; . AP REGD. OFF. : PAWAN PURI, MURADNAGAR, DISTT. GHAZIABAD (U.P.)
:ngdu;ufiif:m‘;; O SCLCTEE e 100 P B IO wINCIEUF St el b e - and Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise or power CIN : L17111UP1988PLCO0S594, Phone: 01232-261521, web : sybiy.com, email: sybhy@rediffmail.com
Giwen wnder my hand and the seal of this Tribwnal on this date ; 27092022, conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002 issued STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER/HALF YEAR ENDED 30.09.2022
By Order of this Tribunal Demand notice under section 13(2) of the said Act. The borrower/s mentioned herein below having failed to repay (% IN LAKH)
the amount, notice is hgreby given to the borroyvers mentioned here in .above m_parﬂcular and tol the public in 5 Fataisr S months Yonr Tninrihs
general that the undersigned has taken Possession of the property described herein below in exercise of powers No. ended andad andad
Eﬁaﬁﬂ Slfﬂﬂn = 0] %E- m ii‘_:la‘" confer on him under section 13(4) of the said Act read with the rule8 of the Said Rules. The borrower’s mentioned 30.09.2022 | 31.03.2022 | 30.09.2021 |
= G e = = here in above in particular and the public in general are hereby cautioned not to be deal with the said property and P
. o o Fobe g T — Unaudited Audited Unaudited
Feranteras HIc wig- 9% . gd A Rrarfees wdies @) A 9% & any dealings with the said property will be subject to the mortgage of AXIS BANK LTD. for an amount together . : m—r : :
= e 4 _t . i 7 ¢ - . i Total income from aperations 1.25 ap3. 24 310,76
b 1 T B 1 S = fiferi= st waen fae—des G E] el Sfém with further interest incidental expenses, costs, charges, etc. on the amount mentioned against each amount 3 Net Profit for th ol (ber 36.63 159.19 3566
farsal—11 TR e ; : herein below. The B /Co-B /Mort /Guarant ttention is invited to provisions of EEReafit / (l.oss) ok tie.pecd fBafdoe : ' R
rel—110025 T UaH Haiag e dav—241, 68 Afaa ._"i.-_]..! 3. Zfe erein below. The Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions o Exceptional items and tax)
TATEEIe, fAfeET HEeT—126 Fiver, 9o 92, 290 TAv—201304 SR TN sub-section(8) of section 13 of the Act, in respect of time available to redeem the secured assets. 3. | NetProfit/ (Loss) for the period before tax (aler | —45.10 352 1851
- : : 7 r fargy mAA= T I FE AL U Exceptional items
HERF] AR £71 GAR FAR G F31 01.10.2022 F1 ey a1 H=A Name of the Borrowers/ Description of the Demand notice PR AT f] e s 7 R 0583 1851
# —90 /2021 Sl er 58 o=t ot waeae @ s § Seny w@ e cLEnIILE sl eI DENRG AemEriaRan B : E
: Guarantors/Address Mortgaged Property [Date Demand notice | Exceptional items)
arfaf Iﬂ-‘-!ﬁﬂﬂTw T i i 5 o anew & a4 _l_’“” uferarar o arae —Possessiom Date™ | 5 Total Comprehensive Income for the pariod
sl w1 d g wear s e o o @ u|| fEmr & S arae iy (VTS Shyama Devi (BOFTowsr) W7o Late Bra] | Land/property Admeasurng Area 3977 Rs. 13,306,770.00 [Comprising Profit/ (Loss) for the period (after —45.10 109.82 =18.51
1 de Frarh wlhar & w9 famy we wg S gEe i w Raj Yadav, Amar Singh S/o Late Brij Raj Yadav, | Sq.mt Situated at Oldest H.no- 356/13 as on ] . -
BT & | arae Tl o =i e g Manju Yadav D/o Late Braj Raj Yadav, all (Legal | H-1 & Old No. 1160 (new No-1634), 26.06.2020 L7 -EF;-“-:}? lli-p_-f Quity share capital (Face value of ¥ 10/) 215.66 g}‘-;’-lf—'ﬁ 1566
- falye, wa quwseare, e el aReed), sEreage, e Heirs of deceased Late Braj Raj Yadav) all | Moh-Jhokan Bagh Civil Line Jhansi, o 2 ST EOURY : - e -
' il e “ ' Rio:1- Hno-1355 Civil Lines, Behind Jagran | Uttar Pradesh — 284001 Which Is InThe| * Interest & Be7 [ERERING CRESRAre (of ®10/-ancl (et
.~ 247121 (AfeTE—sit FENUTH [ Tl 1) e , g _ other expenses continuing and discontinued operations)
[SITR— Press, Jhansi, Uttar Pradesh— 284001, R/o:2-| Name of Mrs. Shyama Devi. Boundries: P {a) Basic .49 1.70 -0.20
: =R - = _ Oldest H.no-356/13 H-1 & Old No.1160 (new No- | East: House of Moti Lal, West - House off 26.06.2020 (b} Diluted 0,49 1.2 ~0.20
1, ST 1 8| EI-*F:'IEFFn HIEERT BN ST 04-11-2022 hiE = 1634), Jhokan Bagh Civil Line, Jhansi, Uttar | Khan Shahab, North - Road, South 7102022 NOTES:
|§'|ﬂ!l¢|nh 1_4I||.1:1 T T T - s B 1 O B o 1 L L e hAYY 247001 i Pradesh —284001 House of Ramashanker. ’ ’ 1. The above Unaudited Quarterly finandal results as reviewed by the Audit Committee were approved by
IGLIIEG) ﬁFTI_a' %I Date- 22.10.2022 Authorized Officer, Axis Bank L1d. the B-;J_ard of D'redurs_ in its rrraatng |'!E|!:| on _21.10.1-.';'11. The Statutory Auditors have expressed an
unqualified and unmodified awdit opinion in its Limited Review Report.

2. Widas Ao/ Uead 04 TaRER 2022 B 1200 T9 — 1400 Tl 9F T

UL W e H o aedEaE ® aulafa | @l e s

grftiee AT & fadeh 2 WeE e B ger & (o e 4Tl § A1

b B B el e e IR

fEai® 03—11—2022 T I 10000 H 500 Tk Fa Sael Trafo THET &

frregtien fan o8 & |

4. =irerrst ufsbn | wwele B we aren aielt ged, amlEn 959 18,00,000 W
arfey E | arfera 1ﬂﬂﬁmﬁuﬁﬁmﬁﬁ—quﬁ'ﬁr
s =18 o st |

5, WHH dAtwrgar @ @ Fo10% Erdiated) Senn ofm & e
frarfers wiie we-ia d% fafies n*r*'rmw-* @ i ¥4 fawie 3me

2. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchange
under Regulation 33 of the SEBI {Listing Obligations and Disclosure Requirements) Regulations, 2015,
The full format of the guarterly financial results are avadable on the Stock Ewchange website :
wewewd, bseindia,com & Compamy's website | wenw,sybly.com.

3. There is an Exceptional Income of Bs. 20,73 Lakh from Sale of Machinery and Land & Budlding located at
Pawian Puri, Muradnagas, Ghaziabad, Accordingly, the Profits & EPS for the quarker do not reflect the true
flgures. STELY INDUSTRIES LIMITED

Sdi-

{Mahesh Chand Mittal)

Managing Director
DIM : DOZE286E

SECOND FLOOR, GMTT BUILDING

' U]]IVAn SMALL FINANCE BANK -7 SECTOR 3 NOIDA (U.P.) 201301

or immova

(7]

Whereas, I'he undersigned, being the Authorised Otficer of Ujjivan Sma
Financial Assets & Enforcement of Security InterestAct, 2002 & in exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued demand notice to borrower/ Guarantor on the dates mentioned hereunder; calling upon
the Borrower(s)/ Guarantor(s) to repay the amount mentioned in the respective demand notice within 60 days of the date of the notice.
The Borrower/Co-Borrower/Mortgagor having failed to repay the amount, notice is hereby given to the Borrower/Mortgagor, CoA
Borrower/Mortgagor, Co-Borrower and the public in general that the undersigned has taken SYMBOLIC POSSESSION of the property
described herein below in exercise of powers conferred on him under sub-section (4) of section 13 of the said Act read with rule 8 of the
Security Interest Enforcement Rules, 2002, on the dates mentioned against each account.

Place : Muradnagar
Dated : 21.10.2022

BT T T SIS #, W E W H 50§ #i @ e w0 2s The Borrower/Mortgagor’s, Co-borrower/Mortgagor’s and Co-borrower’s attention is invited to provisions of sub-section (8) of section 13 5
et ol & 3T 39 o S anavas 2 | faE 1 9w e (est) of the Act, in respect of time available, to redeem the secured assets OFFICE OF THE RECOVERY OFFICER SALE
TEe ArfETeT T q;f:.q & W 15 B & ftew fa e | geaw The Borrower/Mortgagor, Co-Borrower/Mortgagor and Co-Borrower in particular and the publicin general is hereby cautioned not to dea DEBTS RECOVERY TRIBUNAL-I, DELHI PROCLAMATIO

4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI-110001

with the property and any dealings with the property will be subject to the charge of Ujjivan Small Finance Bank Ltd. for an amount of for}
the amount(s), mentioned herein below besides interest and other charges / expenses against each account.

Name of Borrower/ Description of the
Co-Borrower/Mortgagor Immovable property

1. Rakesh Choudhary S/o Phoolchand,

ArargTEEl BN fﬂTTEEWf?f"'?a‘_EIHFEITELﬁ“FE_IWﬁ
et | af wEe @ c~? ren fest & et ures s o fes wEen @
FE b Hedl B, O §.OHEL TH AT 26%, T AT B AT A A e =1
eI I, 6 TR ST e e s |

Corp. Bank Vs Jay Polychem India Ltd

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993.

Date of Demand Notice and
Date of possession

Date of Demand Notice: 15.06.2022

Amount as per
demand notice

Rs. 3,83,816.41 as on

All'that piece and parcel of lan

6. T e W o & e &, o e A &, 40 @ adh e i | (430 Najr K Bavad, Ward Nod0] and building, a residential] Date of possession: 19.10.2022 | 16.06.2022 and CD1: Mis Jay Polychem India Ltd. (CIN: U72300DL 1991 PLC044884, Registered Office At: A-101, Lajpat Nagar-1, New Delhi-110024
Lielidenil e i G o s o 7o e e GO St 08 B e
7. faft & Ry FProwt afr el @ o g Ranfees wite wg-fa i u«ﬂﬂ‘q Cijr?gtrsgt-ion Plot No 3|7?&$38 Igg'rgn Madanganj, Tehsil Kishangarh Distt. Ajmer Rajasthan which is bounded as follows oD4 Ms PrakasEKau% D-97 Defence Colon NewDeI%’i-110024 '
e 1 T99ge  hips:/ishiva i:lj;:mk convauction_of bank_properties. H e - 2f & 96, DalaNg,| 5.\ daries: East: House of Gopi Singh, West: House of Laxman, North: House of Ganesh e ’ : Y . '
Ips. d Ank_properies. ping Madanganj, Kishangarh, Ajmer-305801, South: Road. The Property belonas to Prem Devii.e. No. 3 CD5: Ms.Harneet Kaur, D-97, Defence Colony, New Delhi-110024.
firn w0 {5 0 o | 3. Prem Devi W/o Phool Chand, 432,| ©0Ut"-Road. inerroperty _e ongstoFremLevii.e.No. 2 among you. CD6: Ms. Sumohita Kaur, D-97, Defence Colony, New Delhi-110024.
8. Foremdt witam 5 st weerT o fore, arftrss arfteerd oft aifee oea — Najir KiBavadi, Ward No.10, Farasiya, Madangan, Kishangarh, Ajmer, Rajasthan-305801. in Loan Account No.222776100000045. CD7: M/s Jaspark Speciality Chemicals Pvt. Ltd., registered office at: A-101, Lajpat Nagar-1, New Delhi-110024.
7060375475 T HIE T | . T. Ram Kishan Slo Ballu Singhj| All that piece and parcel of land] Date of Demand Notice: U4.07.2027] Rs. 6,54,301]- as on CD8: M/s Sundaram Software Pvt.Ltd.,B-115, Okhla Industrial Area, Phase-1, New Delhi.

Whereas Recovery Certificate No. 325/2016 in O.A. No. 14/2016 dated 31.08.2016 drawn by the Presiding Officer, Debts Recovery

Tribunal-I for the recovery of a sum of Rs. 169,48,47,536.35/- along with pendentelite and future interest @15% w.e.f. 01.12.2015 till

realization and cost ofRs. 1,50,000/-

1. fromthe Certificate debtors togetherwith costs and charges as per recovery certificate.

2. Andwhereas the undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the said Certificate.

3. Andwhereas there will be due there under a sum of Rs. 169,48,47,536.35/- along with interest @15% per annum with monthly rest
w.e.f. 01.12.2015. Notice is hereby given that in absence of any order of postponement, the property / properties as under shall be sold
by e-auction and bidding shall take place through "On line Electronic Bidding" through the website http://bankeauctions.com or]
30.11.2022 between 12.00 pm and 01.00 pm with extensions of 5 minutes duration after 01.00 pm. if required.

S.No. Description of Property Reserve Price

1. [B-115, Okhla Industrial Area, Phase-I, New Delhi admeasuring 1236-43 sq. Yards. " Rs. 12.60 Cr
The Property is Perpetual Lease Bounded as Follow: North: 80" wide Road,
East: PlotNo.B-114, South: Service Lane, West: No. B-116

4. The EMD shall be paid through Demand Draft/Pay Order in favour of Recovery Officer, DRT-I, Delhi-A/c R.C. No. 325/2016
alongwith self-attested copy of Identity (voter I-card/Driving License/Passport) which should contain the address for future
communication and self attested copy of PAN Card must reach to the Office of the Recovery Officer, DRT-I, Delhi latest by 28.11.2022
before 5.00 PM. The EMD received thereafter shall not be considered. The said deposit be adjusted in the case of successful bidders
The unsuccessful bidder shall take return of the EMD directly from the Registry, DRT-I, Delhi after receipt of such report from e-auction
service provider/bank/financial institution on closure of the e-auction sale proceedings.

. 5. The envelope containing EMD should be super-scribed "R.C. No. 325/2016" alongwith the details of the sender i.e. address, e-mail ID

Il and Mobile Number etc.
(‘“ e H'ﬂ'[f TRIMEX LIMITED 6. Prospective bidders are required to register themselves with the portal and obtain user ID/password will in advance, which is mandatory
CIM No LT48990L1996PLCOTE339 for bidding in above e-auction from M/s 4 CLOSURE, Email: Website: http://bankauctions.in Details of concerned bank
officers/Helpline numbers etc. are as under:-

. | Name &Designation Email & Phone Nos.
Le] CE : 26/25, J AGAR -Gl
REGD OFFICE : 26/25, OLD RAJENDER NAGAR, NEW DELHI -60 —AmitKumar Sinha, ChiefWanager 588841080

EXTRACT OF UNAUDITED STANDALONE RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30.09.2022 7. Whatis proposed to be sold are the rights to which the certificate debtors are entitled in respect of the properties. The properties will bg

{Rs. in lakh except EPS) sold along with liabilities, if any. The extent of the properties shown in the proclamation is as per the Recovery Certificate schedule
Recovery Officer shall not be responsible for any variation in the extent due to any reason. The properties will be sold on ‘as is where is

Mohammadpur Mafi Saharanpur, Uttar| and building, of 31B Ka Southf Date of possession: 19.10.2022 | 30.06.2021 & interes|
Pradesh-247001, 2. Usha Devi W/o| Part, Khasra No 213,  Village Mohmmadpur Mafi Beroon Pragnaj thereon.

Ram Kishan, Mohammadpur Mafi| Darabadi, Shriram Vihar Extension, Admeasuring 12541 Sq Mts, Tehsil & Distric|
Saharanpur, Uttar Pradesh-247001. | Saharanpur, Uttar Pradesh, which is bounded as follows: Boundaries: East: Other Colony,
In Loan Account No .[west Raasta25feet Wide, North: Part of Plot 31B of Harpal, South: Plot No. 31Aof Harpal
2234210170000001. The Property belongs to Mrs. Usha Devii.e. No. 2 among you.

1. Mr. Abdul Gafur Slo Babu Khan,| All that piece and parcel of land| Date of Demand Nofice: 28.10.2021] Rs. 4,712,905 /- as on
Ward No. 32, Bishti Mohalla,Naya| and building, of one Residential| Date of possession: 19.10.2022 | 27.10.2021 & interes{}
38*82385 h*/f'sbhar\rllg?@ééggggog?a:}ha“t‘_ Property, area admeasuring 105.94 Sq. Yards, situated at the| thereon.
0b. NO.. ' soa: Bhishtiyon Ka Mohalla, Naya Shahar, Kishangarh, Tehsil- Kishangarh, & District Ajmel
Mr. Abdul Gafur S/o Babu Khan, H. No.: Ra o _ e . .
179, Bishtiyon Ka Mohalla, Near Gandhi ajasthan, and which is bounded as under: Boundaries: East : Road, West: Chowk, North
’ ’ House of Mr. Abdul Shakur / Mr. Abdul Samad, South: Road. The Property belongs to Mr.

\Fﬁ'ﬁjéas'fhyaar’, Kshangarh, AIMET | Abdul Gafur SioBabuKhani.e.No. T among you.

8233938055, 2. Mrs. Raziya W/o Abdul Gafur, Ward No. 32, Bishti Mohalla, NayaShaher, Kishangarh, Ajmer, Rajasthan - 305802 Mob.
No.: 8233938055, Also at: Mrs. Raziya W/o Abdul Gafur,H. No.: 179, Bishtiyon Ka Mohalla, Near Gandhi Vidyalaya, Kishangarh,Ajmer,
Rajasthan - 305802, Mob. No.: 8233938055, 3. Mr. Abdul Gaffar S/o Abdul Sattar, H. No. 113, Ari Road, Kishangarh,Madanganj,
Kishangarh,Ajmer, Rajasthan - 305801. Mob. No.: 9928720169. in Loan Account No. 222776100000025.

Date: 21.10.2022 Place: Ajmer (Rajasthan), Saharanpur (UP)
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gurgn araiaa—so1 fafereia afvn waen faen—dee =2 Rl offm
feseli—110025 T WO FTOIEY wie Fav—2d, 64 WhAw o 3, giEa
e, fafees Hae—126 Aver, 9w wew, 90 J49—-201304 BT EHY
qE ST ET A gHR mAR EW B 03.00.2022 F AR 915
HE UH —134 /2021 4 Wty e g3 4 & e 9 g W megey U
Horw wiafa & oy 17 & saia g i 70 sew & e wfant
AT TG & 4% g1 Fea A fEered # e | B | o i aEe
wefy A Aol ufia @ am {1 R e g adefE gaer @l
Ut T ¥ET & | e we o = e g
T — gEAT R, free Aar dfasa weiw, g afemr, e
SR WA 247451 (wiaw A @Ter e 4= J:-TI e Flie)
fFrem 9 el
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EMD
" Rs.2Cr

Authorised Officer

AN 150 2001-2000 CERTIFIED COMPANY

Fii)

e T A fr W | Quarter Ended Half Year Ended Year ended and 'as is what is' condition. Intending bidders are advised to peruse copies of title deeds available with the Bank and also check the

3. [&= o7—11—2022 W1 W 10:00 ¥ 5:00 TH T AEE Ry e gy Sr. PARTICULARS S0.09.2022 | 30.06.2022 | 30.09.2021 | 30.05.2022 | 30.09.2021 | 31.03.2022 identity and correctness of the property details, encumbrances, etc.

Fratfg i g &) Ne. FE'JIHEI in la-::s E"PBH "‘l IHE Rup-aa in Faca-‘ HIIFIE-E in Iansuﬂupae in Ia:a- F!upaE- in lacs 8. The property can be inspected by prospective bidder(s) before the date of sale for which the above named officer of the bank may
i ‘Unaudited | Unaudited | Unaudited Llnau:ilted Unaudited Audllnd be contacted.

4, =TT TiEAT T A W g AT e, R g 600,000 H 1 | Income from Operations 237,00 20031 504 BR 534 SEE.ET 1853 73 9. The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the auction at any time withou
sty BT | arfere sl g Feiia rrﬁfﬂT—r e | ®H 9% TR & o e = 5 5 TN assigning any reason.

2 | Total income from Operations 337 68 221.73 577 .84 55041 660.53 2,045,852 . . : . . e . . .
IEEAGEE) m-rqfh | % | Brofit bakore Ini wy——— T 5457 TE] 835 SRR 117,13 10. EMD of unsuccessful bidders will be received by such bidders from the Registry of DRT- |, on identification/production of Identity proof viz.
bl L g s o 4 | Froit batore Interest and Lapreciation g Fo Lo L TP Lk el PAN Card, Passport, Voter's ID, Valid Driving License or Photo Identity Card issued by Govt. and PSUs. Unsuccessful bidders shall ensura

3. el ’“r']*""“_ﬂ“" ol H‘*j_ i 1ot ERERARS 5] 'ﬂ*"'“T' afka & fas (EBITDA) return of their EMD and, if not received within a reasonable time, immediately contact the Recovery Officer, DRT-I, Delhi/or the Bank.
Prarers wig ® B fertees o TI'FﬁTn':nT:' o | fears et il 4 | Met Profit bafore tax fram ordinary 2007 M3 13342 -3 33 35681 53T A0 11. The sale will be of the property of the above named CDs as mentioned in the schedule below and the liabilities and claims attaching to the
ET] FH ] W £ e ey 2 2 sl faeh Hel W1 25% activities and exceptional items said property, so far as they have been ascertained, are those specified in the schedule against each lot.
st uh s - | e o= T TR T TR P T R T SN T o =T e —e ot C— —— 12. The property will be put up for the sale in the lots specified in the schedule, If the amount to be realized is satisfied by the sale of a portion o
Tt _'_.FIHWTE il ﬁ—r_;ﬂjll nlhiE ol 'm;;' S o) i ¥ T:'_E]T i 3. | et Profit afar tax from ':'rd'"'qr:" activities 20.07 -213.26 13342 23333 ~336.61 ~586.59 the property, the sale shall be immediately stopped with respect to the remainder. The sale also be stopped if, before any lot is knocked

e IR Gl i HLIRR LA LG e T | FHE and excaplional items down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the officer conducting the
Areirg s g HIEE WO SRS H T o iy =T e & | Total comrehansive income for the pariod 2007 21326 -133.42 23333 356,61 582.43 sale or proofis given to his satisfaction that the amount of such certificate, interest and costs have been paid to the undersigned.
BT | Ofe e areraren ﬁ'sﬁ‘ #1 7l 1 W T TEAT & (comgrising Prodit for the period {after tax) 13. No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire o
s ik e Tt ot 1 1 L o e e ; attemptto acquire any interestin the property sold.
arﬂl.;.mh;r;rﬂ%;él HE ;ﬁ, ],:;:ﬂ Tr.,;fjﬂl chieo L Sl ,and uthur.f:urnprehenswe sl 14. The sale shall be subject to the conditions prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made there unde
L R T : o _ (after Tax}] and to the further following conditions: The particulars specified in the annexed schedule have been stated to the best of the information

6. @& e WA w2 S g, o g 8 3 & e Sl ufdn 7 | Equity Share Capital 205152 | 285152| 285152 285152 285252 2,851.52 of the undersigned, but the undersigned shall not be answerable for any error, mis-statement or omission in this proclamation.

7 famg i wrEntt | & | Reserve (excluding revaluation reserves) % = % 1 488 49 1 407 T3 2 4TETA 15. The amount by which thefbiddings are to be increased shall in multiple of Rs. 1,00,000 (Rs. One lac only). In the event of any dispute

: ; ,- arising as to the amount of bid, or as to the bidder, the ot shall at once be again put up to auction.

7, faent & fawge From o o & fog g R Sie wreee 9, geim a8 sl?nwn L auu:l.1ed' Asiance E?EEt 16. The Successful/Highest bidder shall be declared to be the purchaser of any lot provided that further that the amount bid by him is not lesg
oiTa @ GaUTEE  hitps:/ishival hank.com/auction_of_bank properties.php # & | Earming per share afler extraordinary tems than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the highest bid when the price offered
fom o fofe &1 o | i} Basic .07 0.75 047 0.82 118 -1.38 appears so clearly inadequate as to make itinadvisable to do so.

S N ST U T - S T it Dehuted 807 .75 047 .82 118 144 17. Successful/ highest bidder shall have to prepare DD/Pay order for 25% of the sale proceeds favouring Recovery Officer, DRT-I, Delhi

B, TTETl SR 15 A1 PR & 1oy, A7 SEHn & Sffpe ared - ' Alc R.C. No.325/2016 within 24 hours after close of e-auction and after adjusting the eamest money (EMD) and sending/depositing the same in the
TOB03THATS © W9 T | Note :- office ofthe Recovery Officer so as to reach within 3 days from the close of e-auction failing which the earnest money (EMD) shall be forfeited.

o - 2202022 dli;.-:r{rl aferT 1 The above results were reviewsd by audit Committes and there after approved and taken on record by the Board of 18. The Successful/Highest Bidder shall deposit, through Demand Draft/Pay Order favouring Recovery Officer, DRT-I, Delh

A/C.R.C 325/2016, the balance 75% of the sale proceeds before the Recovery Officer, DRT-I on or before 15th day from the date of salg
of the property, exclusive of such day, or if the 15th day be Sunday or other holiday, then on the first office day after the 15th day alongwith
the poundage fee @ 2% upto Rs 1,000 and @ 1% on the excess of such gross amount over Rs 1000/- in favour of Registrar, DRT-I Delhi
(In case of deposit of balance amount of 75% through post the same should reach the Recovery Officeras above.)

19. In case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale
The deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the Government and the defaulting
purchaser shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold.

SCHEDULE OF PEROPERTY

firenfers e wEaa d &

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such

- Y A

Directors at their meeting held on 217 October, 2022

2 The above is an extract of the detailed formal of the Unaudited Financial Results for the quarter and six month ended
30.09.2022. filed with the Stock Exchanges under Regulation 33 of the SEBI (Listng Obligations and Disclosure
Requirements) Regulation, 2015, The full format of the Unaudited Financial Results for the quarter and six month ended
30.08. 2022 are available on the company's website http:/fwww.onentaltrimex,com undar “Investor” and wabsite of Mational
Stock Exchange of India Limited and BSE Limited at hitp:/'www.nseindia.com ard hitp:\fwww.bseindia com respectively,

: : = T . : Lot.| Description of the property to be sold with the names of the  Revenue Details of any | Claims, if any, which have been
contents, nor for any IQSS or dam_age mcurre_d as a 3 Eaming Per Share ( both basic and diuted) for the quarter ended and year ended 317 March, 2022 has been calculated on No. | co-owners where the property belongs to the defaulter and any assessed upon | encumbrance tq put forward to the property, and
result of transactions with companies, associations or income after exceptional items. other person as co-owners. the property or | which property| any other known particulars
individuals advertising in its newspapers or Publications. any partthereof | isliable | bearing on its nature and value.

For Qriental Trimex Limited
We therefore recommend that readers make 1.

. - . . ad/-
necessary inquiries before sending any monies or Raiesh Puni
entering into any agreements with advertisers or 21" October, 2022 PJ'ES e
otherwise acting on an advertisement in any manner Place : New Delhi Managing Director

whatsoever. Company's website : www.orientaltrimex.com, mail ID: info@orientaltrimex.com

financi“.ep..in .. .

B-115, Okhla Industrial Area, Phase-l, New Delhi admeasuring
1236-43 sq. Yards. The Property is Perpetual Lease Bounded as
Follow: North: 80" wide Road, East: Plot No.B-114, South: Servicd
Lane, West: No. B-116

Given under my hand and seal on 28.09.2022.

No information received

(Anukool Yadav)
Recovery Officer-1l, DRT-1, Delhi

-
i

New Delhi



